o
# ! pe =§_ Q OE L'

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENGH 3 ALLAHABAD

Original Application N0.489 of 2001,

Wednesday, this the 7th day of April,2004.

HOI"I'blE Maj- GQI'}. K-IrqurivaStﬁVa, A.f‘c‘h
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Raja Ram Diwakar,
Son of Shri Brij lal,
e R/o 109A, Kalyanpur, Kanpur. ss o ssApplicant.

(By Advocate : Shri R.P. Tiwari)
EXsus

1, Indian Council of ~gricultural Fesearch,
Krishi Bhawan, Dr. Rajendra Fradad oad,
New Delhi through its Secretary.

2 The Director, Indian Institute of Pulses
Fesearch (IIPR), Kalyanpur, Kanpur,

3= The Administrative Officer, Indian Institute
of Pulses Research, Kalyanpur, Kanpur.

4, Sri Mata Prasad, Present Administrative Officer,
Indian Institute of Pulses Research, Kalyanpur,
Kanpur.

5. P,S. Syal, Assistant aAdministrative Officer,
Indian Institute of Pulses Resemrch, Kalyanpur,
Kanpur.

» te e .Ri‘sponden'tS.

(By Advocate : Shri B.B, Sirohi)

O RDER

In this OA, filed under Section 19 of A.T. Act,1985,
the applicant has prayed for quashing the order dated
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13412,2000 by which the spplicant has keen informed that
his case for promotion has already been considered and the
action would be initiated against him in case the applicant
1ndu1gelgin'to correspondence in regzrds to his premotion,
The applicant has prayed for a direction to the respondents
to promote the applicant to the post of Superviser amd
further direction to the respondents te give. him all the
bernefits of prometion to the pest eof T-I as en 30.7+1991 when
the applicant passed High Scheel Examinatiem and he may

be giv en the pay scale of Rs33200-4900, which is be ing
paid te his jun:Lors who -vEﬂ;i&dcfrking %:JT-I skilleds

The applicant is W‘ﬁ regpondents ' establishment
since 1971s Ilearned counsel for the agpplicant dees not
press for the re lief regarding premetien te the post eof
Security Superviser because the post has not been sanctionedy
le axrned counsel for the applicant submitted that the
applicant f::ﬁr fulfils the e ligibility criteria to be
premted as T-I frem 1991 when he attained the educatienal
qualificatien by passing High Scheol Matriculatien
examinationy Ilearned counsel alse submitted that the
applicant has sufficient field and farn"'exp&riamt

34 Opposing the claim of the applicant, Shri B.B. Sirohi,
learred counsel for the respondents submitted that the
applicant has been promoted wsewfy 31gl2§2008 as T-I,

his cas® was considered by the respendents and ence when

it was feund that he was eligible fer premotien as T-I

the necessary orders were issuedy

40 We have heard the counsel fer the parties and perused
the recerdss
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Se From ﬁﬁ:“l of the record we do net find any
‘evidence as the respendents examined the case of the
applicant visea-vis ether persens whe are junier te him;
The spplicant in para 8 has alse given names of O7 persens
whe, accerding te him, are junier employees, Since the
aprlicgnt already stands promoted te T-I, the only issue.
which remains to be decided:):hatl'ar he is te be given

promotien from an earlier dateg

6+ In eur considered opinien, the interest eof justice
shall better be served, if the applicant is given liberty
te file a representation before respondent No;2 i.eg '
Directer, Indian Institute ef Pulses Research, Kanpur
who should ke directed te decide the same by a reasoned
and speaking erder within a specified timeg

T i

Ts In the facts and circumstances, we dispose of
‘ this OA finally with directien te applicant te file his
representation before respondent Nog2 within three weeks
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alengwith the cepy of this Tribunal's erder and respendent
No#2 is directed to decide the sam® within a perioed of
three pnths by a reasoned and speaking order frem the
date ﬁ: such representation alongwith the cepy eof this
erder filed before hims

8y There shall ke ne erder as te costsg
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